
Open Court
CENfMI, ADMINISTRATIVE TRI BONAr,

AI,LAHABAD BENCH
ALLAHABAD

Origina~ ApplicatioQ ~~ 1121 ~ 1998

Allahabad this the 11th day of December. 2000

Hon'ble Mr.S.K.I. Nagyi! Member (J)

Narendra Ku~ar Son of Late RaBhika. Rio 113-A.
Old Muufordganj. Allahabad.

Applicsnt
By Advocate Shri ~~l£gi

Versus

1. Union of India through secretary. Ministry
of Defence. New Delhi.

2. The Cou~andant. Central Ordnance Depot.Chheoki.
Allahabad.

Respondents-- -
By Advocate Shri S.C. Tripathi

2 B 12~.B ( Oral )

~y Hon' ble Mr.S.K.I. NsgV!I._Member-1li_
As per applicant's case. his father died

in harness on 10.6.1982 when he was working as Painter

in Central Ordnance Depot, Chheoki. leaving behind his

dependants which inclUdes his son Narendra Kumar-the

applicant. It has been pleaded in the O·A. that inspite

of several representations. the respondents have not

provided him appod ntrne nt, on compassiona te g round for

which he is fully entitled.

The responden~s have contested the case

and filed the counter-reply.

Heard
y<...i ~Cl..l£ A l:

the learned counsel for t tile fp.il~t.ies[to .

and perused the record. --
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Learned counsel for the respondent:s

has ar~ued on maintainability of the O.A ••

attacking the sane on two counts~ first that

it is barred by periOd of limitation and second! y

sn the:g~undthat the request of the applicant

has already been declined by the order dated
27.4.1983. copy of which has been annexed as

annexure C.A.-2 and the same has been conmuni-

cated to the applicant at his given address vide

letter dated 10.5.1983. copy of which has been

annexed as annexure C.A.-3 and the applicant' hasleeh

apprised with the fact that after due consider-

ation to his matter. the Board of Officers .pai1ve ~':)

not found the case of the applicant worth to ~

be recommended in the face of more deserving case~

am limited number of vacancies available. ~ this

communication has not been impugned by the appli-

cant and so long this fact remains unchallenged.
t1<.:...'

the applicant cannot be granted with -iV relief as

sought for.

5. After considering the facts and cir-

cumstances of the -natter. it is found that the

applicant ~Jved for,compassionate appointment

after the death of his father on 10.6.1982. His

request was not acceded vide letter dated 15.12.82

and 27.4.1983 and thereby ~e cause of action

accrued on 27.4.1983. whereas this a·A. has been

filed in the year 1998 i.e. with delay of 14 years

~ebeyond the period of limitation. for which

••••• pg.3/-
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neither there is any explanation nor request

for condonaceon of delay and thereby the O.A.

is dismissed being barred by period of limitation.

Noorder as to costs.

IM.M. .1
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